Abandonment
Abolish
Abridge
Abrogate
Abuse
Academic
Access
Accrue

Accused of, offence
Acquisition

Acquittal

Acting judge

Actionable wrongs
Activity

Acts purporting to be done

Adaptations
Address the Parliament (v)

Address to the President
Adduce-evidence
Adequate

Adherence

Adjourn

Adjudge

Adjudication
Adjustment

Administer Oath
Admiralty jurisdiction

Adopt
Adoption
Adult suffrage
Adulteration
Advance
Aeronautical education
Affirmation
Afford
Agreement
Air navigation
Air-traffic
Alienate
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Art.39 (f)
Art.17

Art.13 (2)
Art.33

Art.39 (e)
Art.18 (1)
Art.15 (2)(a)
Art.31 A(1)(e),
Art.296 Pro.
Art.20(3)
Art.9,11
Art.134 (1)(a)
Art.217 (1)
Sch.VII-111-8
Art.25 (2)(a)
Art.320 (3)(d)

Art.35 (b), 118 (2)
Art.86 (1), 87(1)

Art.121

Art.311 (2)Pro.
Art.371 (2)(c)
Art.102 (1)(d)
Art.100 (4)
Art.317 (3)(a)
Art.262 (1)
Art.290

Art.75 (4), 164 (3)
Sch.VII-1-95

Preamble, 252 (1)
Sch.VII-11-5

Art. 326
Sch.VII-111-18
Art.116 (1)(a), 267 (1)
Sch.VII-1-29
Art.60

Art.22 (5)
Art.31A (1)(e)
Art.364 (2) b
Sch.VII-1-29
Sch.VII-11-18



Alleged

Allegiance
Allocation

Allot

Alter
Amalgamation
Amend
Ammunition
Amusements
Ancillary

Annual financial statement
Annuity
Annulment
Anthropological
Appended

Apply

Appropriate (V)
Appropriate (adj)
Appropriation
Appurtenant to land
Arbitration

Acrbitral Tribunal
Acrbitrator
Archaological sites and remains

Article

Assemble

Assent

ASSeSs

Assign

Assimilate
Assume to himself
Assuarance of property
Attributable
Audience, right of
Authenticate
Authorisation
Authoritative text
Autonomous state
Avocations
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Art.122 (1)

Art.69

Art.77 (3)

Art.81 (2)(a)

Art.35 (b)

Art.31A (1)(c)

Art.35 (b), 372 (1)
Sch.VII-I-5

Sch.VII-11-33

Art.31A (2)(a)(iii), 279 (2)
Art.112 (1), 202 (2)
Art.366 (4)

Sch.VI-15 (1)
Sch.VII-1-68

Art.275 (1) 2™ prov.(a)
Art.7 prov.

Art.27

Art.32 (1), 225

Art.110 (1)(d)

Art.31A (1) prov.(2)
Art.51 (d), Sch.V1I-111-13
Art.112 (3)(f)

Art.257 (4)

Sch.VII-1-67, Sch.V1I-111-40

Art.366 (3)

Art.19 (1)(b), 86 (1)
Art.200, 201
Art.366 (9) Sch.VI-8 (1)
Art.76 (2), 268 (2)
Art.351

Art.356 (1)(a)
Art.299 (1)

Art.269 (2), 270 (3)
Art.76 (3)

Art.77 (2), 166 (2)
Art.115 (2)

Art.348 (1)(b)(iii)
Art.244A (1)(a)
Art.112 (3)(f)



Bankruptcy

Bar

Bathing ghats
Beacon

Biennial election
Bill of exchange
Bill of lading
Body corporate
Bona vacantia
Borstal institution
Breed

By virtue of article
By writing under his hand

Capitation tax
Casting vote
Cause of action
Cease to operate
Ceiling limit
Census

Central bureau of intelligence and
investigation
Charge

Charges

Charge as offender
Chargeable tax
Claim

Class

Coinage
Colonisation
Commencement
Commodity

Communication
Commute sentence
Commuted value
Compensation Allowance
Competent

Composite culture
Concurrent list
Conducive
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Sch.VII-111-9
Art.336 (2), 363
Art.15 (2)(b)
Sch.VII-1-26
Art.324 (4)
Sch.VII-1-46
Sch.VII-1-91
Art.321
Art.296
Sch.VII-11-4
Art.48

Art.9

Art.90 (b)

Sch.VII-11-61
Art.100 (1)

Art.226 (2), 361 (4)
Art.83 (2) Prov.
Art.31A-2" Prov.(1)
Art.55 (3) Exp.
Sch.VII-1-8

Art.61 (1)

Art.202 (3)(c)

Art.20 (1)

Art.366 (6)(a)
Art.335

Art.16 (3), Art.23 (2)
Sch.V1I-1-36
Sch.VII-11-18

Art.5

Art.366 (12)
Sch.VI-10-(2) (d)
Art.118 (13), Art.257 (2)
Art.72 (1)

Sch.11-9 (1)(b)
Art.222(2)
Art.13(3)(b)

Art.351

Art.213 (3) Prov.
Sch. VII-1-1



Conscience, freedom of
Conscientiously
Consecutive

Conserve

Consistent

Consisting of
Consolidated Fund
Construe

Consume
Contagious
Contiguous area
Contempt of Court
Contingency Fund
Contravention of, in
Contributory
Convene
Convenient
Convention
Convict
Co-ordination
Corporation tax
Corresponding
Corrupt Practice
Costs in court
Cottage industry
Cotton seed
Cotton textiles
Council of Ministers
Council of States
Counter vailing duties
Court Martial
Court of record
Covenant

Crime

Criminal charge
Culverts

Custody

Custom
Customary law
Customs frontiers
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Art.25 (1)
Sch.lll Form |
Art.75 (5) 101 (4) Prov.
Art.29 (1)
Art.313
Art.22 (4)(a)
Art.110 (1)(c)

Art.25 (2)Exp.11,366 (8), 361

(1) 2" Prov.
Art.287 (a)
Sch.VII-111-29
Art.243 (c)
Art.19 (2)
Art.110 (1)(c)
Art.13 (2)

Art. 366 (17)
Art.370 (2)
Art.77 (3)
Art.253

Art.20 (1)
Art.263 (c)
Art.270 (4)(a)
Art.294 (a)
Art.326
Art.145

Art.43

Art.369 (a)
Art.369 (a)
Art.74 (1)
Art.64,79
Sch.VII-11-51
Art.72 (1)(a)
Art.129
Art.131 Prov.
Art.326
Art.311 (2) Prov. (a)
Sch. Xl item-13
Art.110 (c), Art.22 (1)
Art.13 (3)(a)
Art.371A (1)(a)(ii)
Sch.VIl-1-41



Deal with

Dealings

Debt, redemption of
Decency

Decent standard of life
Declaration

Dedicate

Deduction

Deed

Deemed to have vacated seat, shall
be

Defamation

Default of, agreement in
Defence Service

Defend by legal Practitioner
Define

Defrayable

Delay

Delegate power
Deliberate

Delimitation

Demand for grant
Demobilisation (of army)
Democratic Republic
Denominational
Denominational institution
Deny

Deposit

Deprive

Derivatives of coal
Derogate

Descent

Description

Design

Design

Desirability

Despatch, with all Convenient
Destination

Destruction

Details

Detain in custody
Detection of crime
Determination (by court)
Determination
Detrimental

©

600 OalQ))d:
DSaloS)d 03

®So gy

ruey©

20m 0o laflmmlainiooo

(al6L}0alMo

adaflee)s

sl

BO6Mo

Maomo BF1ET®IW] O} S)IN@IBIIN)

@Rl 1B

OO @O E3
(a@leow mudalmy
@PREIROAHUSM MGELM (al@1U0E]E6)d:
MY aile) s

MSODOQNM HalelQ]

& 0.10i1806MIo, ®OMVO
@RWEH000 ageialles)s
al®y0GeI0 {l66) 6

@O MIdsm®o
MaNIWWMOMIMSS @REYB@GOM
66VM 68368 alldlaj)ailsed
2mowlaloy Olojenigles

o® afleono

2@INAIONI® MuNdalMo
MNEBaHW]H6) B

meoHaileen)s

DRO@IHO)H

H@HOOIYI@ MM 2IElEe)M MOWMEBRU3
MM@ QUOYOTM) B

QloUoo

aflaueemo

0)l6)a|S)OTD)

©)lRO@ B>

erElaluMIo®
MVDHOYOSYIMISETMIBo GOIN OIS
BlBH |0

Muolafleecd

fltdB00U06EB3U3

©@Ss®08 V) BHH6) 6

)00 eoglilesym

©@loy@omo

©°132)

anoM oW

Art.235
Art.51 (c)
Art.112 (3)(c)
Art.19 (2)
Art.43
Art.352 (1)
Art.15(2)(b)
Art.366 (6)(b)
Sch.VII-111-6
Art.158 (1)

Art.19 (2)
Art.257 (4), 258 (3)
Art.310 (1)
Art.22 (1)

Art.6 (a)
Art.282 heading
Art.108 (4)Prov.(a)
Art.357 (1)(a)
Art.108 (1)
Art.327

Art.113 (2)
Sch.VII-1-1
Preamble
Art.16(5)

Art.16 (5)
Art.22 (1)
Art.284

Art.21

Art.369 (a)
Art.11

Art.16(2)
Art.361 (4)
Art.200 2™ Prov.
Sch.VI1-1-65(C)
Art.200 Prov.l
Art.86 (2)
Art.114 (2)
Art.49

Art.116 (1)(b)
Art.22 (1)
Sch.VI1-1-65 (C)
Art.136 (1)
Art.228

Art.39 (¢)



Develop

Development

Devolution

Dignity

Diminish

Diplomatic

Diplomatic Representative
Direct

Directive principles

Disability

Disabled, the
Disablement
Disadvantage, to the
Discharge

Discipline

Disclose

Discover

Discovery of document
Discretion
Discriminate
Discrimination
Disfigurement
Dispose

Disregard

Dissenting Judgement
Dissolution

Distinct

Distinction, Academic
Distinguish
Distinguished Jurist
Distribution

Divide

Divide

Dividend

Domicile

Dramatic performance
Draught cattle

Draw salary

Draw up

Due constitution of house
Due discharge of duties
Due regard

Duration

During the pleasure
Duty
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Art.351

Art.41

Art.243W (a)
Preamble

Art.3 (c), Art.59 (4)
Sch.VII-1-11

Art.8

Art.39, Art.201 Prov.
Heading above
Art.36

Art.15 (2)
Sch.VII-I1-9
Art.41

Art.125 Prov
Art.33, Art.64 Prov.
Art.33

Art.22 (6)

Art.100 (2)
Art.142 (2)
Art.136 (1)

Art.15 (1)

Art.23 (2)

Art.49

Art.139A (1)
Art.55 (2)(c)
Art.145 (5)
Art.821 Prov.
Art.107 (4)

Art.29 (1)

Art.18 (1)

Art.112 (2)
Art.124 (3)(c)
Art.262 (1)

Art.55 (2)(a)
Art.81 (2)(b)
Art.366 (6)(b)
Art.5
Sch.VI1I-11-33
Art.48

Sch.1l Part D 10 (2)
Art.339 (2)
Art.327

Sch.ll-1V
Sch.344 (3)
Art.243 U (2)
Art.75 (2)

Art.33, Art.269 (1)



Economic Activity
Economic Justice
Economic necessity
Economic Organisation
Economic system
Edible oil seeds
Effect

Effective
Efficiency

Elapse

Elect otherwise
Election petition
Electoral college
Electoral roll
Electorate
Elements of culture
Eligible
Embankment
Embody in statement
Emergency
Emigration
Emolument
Employer
Emloyment

Enact

Encumbered estate
Encourage
Endanger
Endeavour

Endow with power
Enemy alien
Enforce

Enforcing attendence
Engage in

Engage to
Engagement
Enjoyment
Enrichment

Ensure

Enter appeal

Enter upon
Entertain appeal
Entertainment

Entitle to
Entry
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Art.25 (2)(a)
Preamble
Art.39 (e)
Art.43

Art.39 (¢)
Art.369 (a)
Art.4 (1), 123(2), 98(3)
Art.41
Art.335
Art.108 (1)(c), 197 (1)(b)
Art.374 (1)
Art.329 (b)
Art.54
Art.324 (1)
Art.171 (3)(b)
Art.351

Art.57
Sch.VII-11-17
Art.112 (2)
Art.83 (2)Prov.
Sch.VI1I-1-19
Art.18 (4)
Sch.VII-111-24
Art.16(1)
Preamble
Sch.VII-11-22
Art.51 (d)
Art.200 Prov.2
Art.43

Art.40

Art.22 (3)(a)
Art.32 (1)
Art.338 (8)(a)
Art.317 (3)(b)
Art.24
Art.131 Prov.
Art.43
Art.351
Art.33,355
Art.145 (1)(b)
Art.56 (1)
Art.134 (2), 374 (4)
Art.15 (2)(a),
Sch.VII-11-33,
Sch.VII-11-62
Art.25 (1)

Art.227 (2)(c), Sch.VII-1lI-

19



Entrust

Enumerate

Equal Protection of the laws
Equal work

Equality

Equality before law
Equality of opportunity
Equitable allocation
Equivalent

Escheat

Estimate of expenditure
European descent
Evacuee

Except according to

Except as otherwise provided for

Exception

Exceptional grant
Excess profits tax
Exclusive power
Excecutive jurisdiction
Execute instrument
Execute scheme
Executive, the
Executive action

Executive authority of the Union

Executive power
Exempt

Exercisable

Exercise (n)

Exercise functions
Existence

Existing law
Ex-officio

Expedient

Expend

Expire

Explanatory memorandum
Exploitation
Explosives

Express provision
Expression
Expression

Expulsion

Extension

Extent

External aggression
Extinguishment

Extra cost
Extra-territorial
Extra-territorial Operation
Extraction of minerals
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Art.258 (1)
Art.213 (3) Prov.
Art.14

Art.39 (d)
Preamble, Art.14
Art.14

Art.16 (1)
Art.371 (2)(b)
Art.171 (3)(b)
Art.296

Art.112 (1)
Art.366 (2)
Sch.VII-111-41
Art.21

Art.32 (4)

Art.237
Art.116(1)(c), 206 (1)(c)
Art.366 (29)
Art.246 (3)
Art.131A
Art.77(2)
Art.339 (2)
Art.50

Art.358

Art.360 (3)
Art.53 (1)
Art.285 (1)
Art.32(3)

Art.19 (3)

Art.74 (1)
Art.131 (c)
Art.19 (2)

Art.64

Art.143 (1)
Art.115 (1)(a)
Art.3 Prov.
Art.281

Heading above Art.23
Sch.VII-I-5
Art.279 (2)
Preamble, Art.19 (1)(a)
Art.31A (2)(a)
Sch.VII-1-19
Sch.VII-1-79
Art.131

Art.352 (1)
Art.31A (1)(a)
Art.257 (4)
Art.372 (3) Exp.2
Art.245 (2)
Sch.VI-9 (1)



Extradition

Fair

Faith, full-and credit
Faith

Fare

Fear or favour

Ferry

Figures of census
Final disposal

Finance Commission
Financial bill
Financial Obligation
Financial Propriety
Financial stability

Fire arms

For the time being in force
Forbid

Forced labour

Foreign exchange
Forfeiture

Formulate

Foster

Fraternity

Freedom of conscience
Freedom of expression
Freight

Frivelous

Futures market
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Sch.VII-1-18

Sch.VII-11-28
Art.261 (1)
Preamble
Art.269 (1)(d)
Sch.lll-I
Sch.VII-11-13
Art.55 (3)Exp
Art.132 Exp.
Art.264
Art.107 (1)
Art.110(1)(b)
Art.360(3)
Art..360 (1)
Sch.V-1I-1-5
Art.31A (1)Prov.2
Art.17

Art.23 (1)
Sch.VII-1-36
Art.34
Art.269 (2)
Art.51 (c)
Preamble
Art.25 (1)
Art.19 (1)(a)
Art.269(1)(d), Sch.V1I-1-89
Art.145 (1)(i)
Art.269 (1)(e)



General

General Clauses Act
General importance
General Public
Generality

Genius of culture
Ginned cotton

Give to ourselves
Good, common
Govem, Principles which
Governing body
Grand-parents
Grant

Grants-in-aid
Grievance

Guilty

Habitually

Hand and seal
Hazardous
Heretofore in force
High seas
Highway

Historic interest, of
Historical monuments
Honourable relations
House of parliaments
House of the people
Human consumption
Humane
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Heading above Art.12

Art.366 (28)
Art.367 (1)
Art.113 (1)(a)
Art.15 (2)(b)
Art.31B, 53(2)
Art.351
Art.369 (a)
Preamble
Art.39 (b)
Art.280 (3)(b)
Art.16 (5)
Art.8

Art.30 (2)
Art.243 | (a)(iii)
Art.350
Art.317 (4)

Art.366 (2)
Art.124 (2)
Art.24
Art.299 (2)
Sch.VII-1-21
Art.257(2) Prov.
Sch.VIl.1-23
Art.49
Sch.VII-1-67
Art.51 (b)
Art.3 Prov.
Art.56 (2)
Sch.VI1I-1-84
Art.42
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I1legal practice
Immediately preceding
Immovable property
Immunity

Impart instruction
Impeachment

Impeachment of President

Impede

Imperial War Museum
Impose

Impose service

Impost

Imprest

Improvement trust

In accordance with

In accordance with Law
In conformity with

In default of agreement
In lieu of

In pursuance of

In question

In succession

In that behalf

In the case of

In the event of

In writing

Inam

Incapacity

Incidental

Incitement
Incompetency
Inconsistency
Inconsistent
Incorporated company
Incorporation
Incumbent of office
Indebtedness
Indefinite character
Indemnify
Independently of
Indian hemp

Indian states

Indian War Memorial
Infirmity

Inflict penalty
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Art.326

Art.5 (c)
Art.26 (¢)
Art.65 (3)
Art.28 (2)
Art.56 (1)(b)
Art.61 heading
Art.257 (1)
Sch.VII-1-62
Art.19 (2)
Art.23 (2)
Art.366 (28)
Art.267 (1)
Sch.VII-11-5
Art.22 (4)(b)
Art.17
Art.145 (3) Prov.
Art.258 (3)
Art.273 (1)
Art.22 (5)
Sch.V-5-(3)
Art.124 (3)(b)
Art.6 (b)(ii)
Art.84 (b)
Art.65 (i)
Art.61 (2)(a)
Art.31A (2)(a)(i)
Art.124 (4)
Art.4 (1)
Art.19 (2)
Art.249 (3)
Art.13 (1)
Art.13 (1)
Art.317 (4)
Sch.VII-1-43
Art.16 (5)
Sch.VII-11-30
Art.116 (1)(b)
Art.34
Art.239 (2)
Sch.VI11-1-84 (b)
Art.296
Sch.VII-1-62
Art.317 (3)(c)
Art.20 (1)
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Inflict punishment
Inhabit

Inheritance of property
Injurious

Inland waterways
Insolvency

Institute proceeding
Instruction
Instrument of Accession
Integrity

Inter se

Intercourse
Intermediary
Interpretation
Intestacy
Intoxicating
Introduce

Invalid

Invalidity Pension
Involve

Irregularity

Janmam right

Joint sitting

Judgment

Judgment, to the best of
Judicial proceeding
Jurisdiction

Jurist

Justice

Labour under difficulty

Labour dispute

Laccadive

Laid down

Landlord and tenant, relation of
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Art.34
Sch.VI-1-(2)
Art.VI-3 (i)(h)
Art.47
Sch.VII1-124
ArtVII-111-9
Art.361 (2)

Art.213 (1) Prov.

Art.370 (1)(b)(i)
Art.19(2)
Art.55(2)
Art.301
Art.31A (2)(b)
Art.132 (i)
Sch.VII-111-5
Art.47

Art.3 Prov.
Art.255
Sch.VII-111-24
Art.131
Art.122 (i)

Art.31(A)(2)(a)
Art.88

Art.31B
Sch.lll-Form IV
Art.261 (i)
Art.32 (3)
Art.124 (3)(c)
Preamble

Art.340 (1)
Sch.VII-111-22
Art.240 (1)(b)
Art.37
Sch.VII-11-18
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Land tenure

Lapse, property accruing by

Last preceeding

Law of nations

Law in force

Lay before parliament
Lease

Legal Character
Legal matter

Legal tender
Legislative Council
Legislative power

Legislature

Letter of credit

Level of administration
Light house

Lightship

Limited

Limited period
Limitation

Line of communication
Living wage

Local

Local area

Local authority

Magnitude

Maintain order
Maintenance

Male line

Male progenitor
Marine hospital
Maritime shipping
Martial Law

Material abandonment
Material resources
Means of communication
Means of livelihood
Means of production
Measure
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Art.31A (2)(a)
Art.296

Art.55 (3) Exp.l
Sch.VII-1-21
Art.13 (3)(b)
Art.112 (1)
Art.31A (1)(e)
Art.76 (2)
Art.76 (2)
Sch.VII-1-36
Art.168 (2)
Part V-Chapter
123) above
Art.3 Prov.
Sch.VII-1-91

I (Article

Art.275 (1) Prov.1

Sch.VI1I-1-26
Sch.VII-1-26
Art.162 Prov
Art.31A (1)(b)
Art.134 (2)
Sch.VII-111-13
Art.366 (20)(b)
Art.43

Art.12
Art.31A (2)(a),
Sch.VI1I-11-52
Art.12

Art.116 (1)(b)
Art.122 (2)
Art.27
Art.366 (2)
Art.366 (2)
Sch.VI1.1.28
Art.VII-1-25
Art.34
Art.39 (f)
Art.39 (b)
Art.257 (2)
Art.39 (a)
Art.39 (¢)
Art.257 (3)
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Measure

Mechanically propelled vessels
Medicinal preparation
Members present and voting

Memorandum
Memorial
Memorial

Mental deficiency
Mercantile marine
Merchandise mark
Meteorological
Metropolitan Area
Mica

Migrate
Migratory

Milch

Military force
Mineral
Minorities
Misbehaviour
Misconduct

Mode
Modification
Modification
Money

Money bill
Money lender
Monitor
Monopoly
Monument

Moral abandonment
Morality

Motion

Movable property
Move resolution
Move the court
Municipal services

Narcotic drug
Narcotics

National Importance
National interest
National waterways
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Sch.VII-1-50
Sch.VII-1-24
Art.268 (1)
Art.124 (4)
Art.281
Sch.VII-1-62
Art.320 (3)(c)
Sch.VII-111-16
Sch.VII-1-25
Sch.VII-1-49
Sch.VII-1-68
Art.243 (P)(c)
Art.369 (a)
Art.6
Sch.VII-111-15
Art.48

Art.257 (2) Prov.
Art.31A (1)(e),297
Art.30 (1)

Art.124 (4), 317(1)
Art.310 (2)
Sch.V-Part B-4 (3)(a)
Art.31A (1)(a)
Art.320 (5)
Art.110 (1)(b)
Art.110 (1)
Sch,V.Part B.5 (2)(c)
Art.338 (5)(a)
Sch.VII-111-21
Art.49

Art.39 (f)

Art.19 (2)

Art.121

Art.26 (c)

Art.61 (2)(a)

Art.32 (1)

Art.243 (Q)(1) Prov.

Sch.VI1-1-84 (c)
Sch.V11-1-84 (b)
Art.49

Art.312 (1)
Sch.VII-1-24
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Naturalisation
Net proceeds
Newsprint
Nevertheless
Nomadic
Non-distilled
Notification
Numeral
Nutrition

Oath

Oath of secrecy
Observe

Obtain

Occupied land
Occupy
Occupation
Occurrence
Offence

Office of profit
Office of trust
Oilcake

Qilfield

Oil resources
Oilseed

Omit

Omit

On or after the date
On the exercise
One-half

Open court
Operation

Opium
Opportunity
Order

Order

Order

Ordinarily
Organised people
Original jurisdiction
Originally enacted
Otherwise than
Outstanding loan
Own property
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Sch.VII-1-17
Art.266 (1)
Art.369 (a)
Art.37
Sch.VII-111-15
Sch.VI1-12 (1)(a)
Art.13 (3)(a)
Art.343 (1)
Art.47

Art.60 heading
Sch.1ll-Form Il
Art.360 (3)
Art.22 (7)(a)
Sch.VI-3 (1)(a) pro.
Art.289 (2)
Art.19 (1)(f)
Art.352 (1) Exp.
Art.20 (1)
Art.18 (3)
Art.18 (3)
Art.369 (a)
Sch.VII-1-53
Sch.VII-1-53
Art.369 (a)
Art.120 (2)
Art.358 (1)
Art.6 (b)(ii)
Art.19 (2)
Art.316 (1) prov.
Art.145 (4)
Art.19 (2)
Sch.VII-1-59
Preamble, Art.43
Art.13 (3)(a), 22 (5)
Art.19 (3), 34
Art.122 (2)
Art.5 (c)

Art.51 (c)
Art.131

Art.6 (a)
Art.317 (4)
Art.293 (3)
Art.26 (¢)
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Paid employment
Pardon

Parity

Pass resolution
Passage of bill
Pasture, land for

Pay for work
Payment into fund
Payment, make
Peace

Pending

Perform duty

Permit

Perpetual succession
Personal capacity
Personal cultivation
Personal Law
Personally

Pertaining to

Pest

Pilgrimage

Piracy

Place of public entertainment
Place of public resort
Planning

Plant

Plead in court

Plead or act

Policy

Port quarantine
Practicable

Practice of court
Practice of untouchability
Practice of cultivation
Practice religion
Practice any profession
Pray for removal
Preamble

Prejudice, without
Premature

Premises
Present and voting members

Presentation
Preservation of stock

Prevail

Preventive detention
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Art.317 (3)(b)
Art.72 (1)

Art.55 (2)

Art.61 (2)(b)
Art.108 (4) Pro.
Art.31A (2)(a)(iii)
Art.39 (d)

Art.110 (1)(c), 283 (1)
Art.279 (2)

Art.51 (a), 371A (2)(d)
Art.86 (2)

Art.64 Prov., 71 (2)
Art.7 Prov.
Sch.VI-2 (3)
Art.361 (4)
Art.31A. (1)2" Prov.
Sch.VII-111-5
Art.299 (2)

Art.145 (1)(b)
Sch.VII-11-14
Sch.VII-1-20
Sch.VII-1-21
Art.15 (2)(a)

Art.15 (2)(b)
Sch.VII-111-20
Sch.VII-111-29
Art.124 (7)

Art.220

Art.263 (c)
Art.VII-1-28
Art.311 (2) Prov.(b)
Art.145 (1)

Art.17
Sch.VI-3-(1)(d)
Art.25 (1)

Art.19 (1)(9)
Art.121

Preamble
Art.31(B), 32(3)
Art.31A (1)(e)

Art.28 (3)
Art.124 (4)

Art.111 Prov.
Sch.VII-11-15

Art.119

Art.22 (3)(b)
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Previous approval
Primary duty
Principal Seat of court
Principal value
Privilege

Privilege

Procedure
Proceedings

Proceed

Process of court
Proclamation of Emergency

Produce

Profess religion
Progressive use
Promissory note
Promote

Promote

Promulgate
Prorogation

Progenitor

Pronounce

Propagate

Property, inheritence of
Property passing upon death
Proportion

Proportional representation
Propriety

Prorogue the house
Prosecution of war
Protection

Provided further
Province

Provision

Proviso

Public account

Public acts

Public order

Purpose

Publish

Public servants

Purporting to be done, acts
Pursuance of, in
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Art.227 (3) Prov.
Art.47

Art.231 (2)(c)
Art.366 (9)
Art.31A (2)(e)
Art.65 (3)
Art.21

Art.32(1)
Art.27,268 (8)
Art.361 (3)
Art.83 (2)Prov.
Art.172 (1)
Art.22 (2), Art.287
Art.16 (5)
Art.344 (2)(a)
Sch.VII-1-46
Preamble

Art.38

Art.123 (1)
Art.107 (3)
Art.366 (2)
Art.137

Art.25 (1)
Sch.VI-3 (1)(h)
Art.366 (9)
Art.330 (2)
Art.55 (3)
Art.360 (3)
Art.85 (2)(a)
Sch.VII-1-7
Art.14,19 (5)
Art.31A (1) 2" Prov.
Art.112 (3)(d)(iii)
Art.4 (1)

Art.3 Exp.1, 56 (2),
Art.376 (2)
Art.110 (1)(f)
Sch.VII-111-12
Art.19 (2)
Art.307

Art.81 (3)
Art.284

Art.320 (3)(d)
Art.22 (5)
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Quantity, Substantial
Quarantine

Question
Question of law
Quotient

Race
Ratification
Ratio
Re-adjust
Reason of, by

Reasonable opportunity

Reasonable restriction
Reception of lunatics
Reckon

Recognise
Reconsider
Reconstitute court
Record

Records of rights
Recover

Recurring sums
Redemption charges
Redress

Refer

Reference

Reform
Reformatory
Refundable

Refuse to assent
Regional Council
Regional Fund
Regional Language
Regulate
Rehabilitation
Reimbursement
Relating to
Relevant

Relief

Relief of Agricultural
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Art.287
Sch.VII-1-28

Art.74 (2)
Art.132 (1)
Art.55 (2)(a)

Art.15 (1)
Art.368 Prov. (e)
Art.81 (2)(a)
Art.82

Art.62 (2)
Art.311 (2)
Art.19 (2)
Sch.VII-111-16
Art.108 (2)
Art.28 (3)
Art.111 Prov.
Art.366 (14)(a)
Art.311 (2)(b)
Sch.VII-11-45
Art.VII-11-43
Art.275 (1) Prov.
Art.112 (3)(c)
Art.350

Art.4 (1), Art.76 (2)
Art.3 Prov., Art.25 Exp.(2)
Art.25 (2)(b)
Sch.VIlI-11-4
Art.366 (6) (c)
Art.113 (2)
Sch.VI-8 (4)
Sch.VIlI-I1-4
Art.345

Art.25 (2)(a), 71 (3)
Sch.VII-111-27
Art.11-9 (4)
Art.11

Art.55 Exp.
Art.361 (4)
Sch.VII (3)-27

Art.VII-11-30 19



Religious denomination

Religious practice
Remains

Remedy
Remission
Removal

Repeal

Representative organisation

Reprieve, grant
Repugnancy
Repugnant
Requisite
Reserve Forest
Resettlement
Resolution
Resolve
Resources
Respectively
Respite

Rest of the areas
Restoration
Retired pay
Resume
Retrospective effect
Returns

Reveal

Reverse Order
Right, do

Right of audience
Ropeway

Rule of the road

2®ileomo

2®02106Mo

@RAUUTlaYo

20@Qo

DBO)O21QOD
M18606.21Q)@3

0GB &>

lad@INIW] mvocaIsm
©®003860eile:2001 RO 868>
9al00) D6 SOV
afloyrLAMOW

@R RO

olovdq) aimo
alyMmowlalomo

(AIGA@o

©0)20m1e6) &

aflealesnud

©LOO(&H Mo
Qfl8oenI0eaisOm) &
GUOHMBS (AIBBUEBRUY
al)MsmundalMo, MIWOMEMo
963500afloon vomiso
aflenzlo aBeQs)He)
al)@Qyd 08l (aldenialyo
AU @188 03
6QIS10a]S) 005

OO0l a0lay) Alwlee)s
M@16.21Q) &
CHUBHOHSIMBS @RS00

oeam_ﬂgdoelo

IORIDIOPYES

Art.27

Art.25 (2)(a)
Sch.VII-111-40
Art.32 heading
Art.72 (1)
Art.49,62 (2)
Art.242
Sch.VI-2-(6)
Art.72 (1)(c)
Art.251

Art.213 (3) Prov.
Art.280 (2)
Sch.VI-3 (1)(a)
Art.7 Prov.
Art.61 (4)
Preamble
Art.116 (1)(b), 39 (b)
Art.79

Art.72 (1)
Art.275 (1) Prov.
Art.34

Art.366 (17)
Art.65 (2)
Art.371A (2)(c)Prov.
Art.227 (2)(a)
Sch.lll Form VI
Art.134 (1)(a)
Sch.1l1-1
Art.76(3)
Sch.VII-11-13
Sch.VII-1-24
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Salary

Sanction

Sanitation

Satisfy

Save as otherwise provided

Scarcity

Scheduled area

Scheme of development
Scientific line

Seat

Secular

Secure

Secure

Secur the attendance of a person
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Art.64 Prov

Art.213 (1) Prov.(a), 349
Sch.VII-11-6

Art.123 (1)

Art.100 (1)

Art.303 (2)
Sch.V-Part A-2
Art.275 (1) Prov.
Art.48

Art.84

Art.25 (2)(a)
Art.310 (2)
Preamble, Art.39
Art.142 (2)
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Sentence

Separate

Separately

Serve

Serve needs

Session

Session of Court

Set apart

Set out in schedule
Set out for the purpose
Settle

Settled

Settlement

Sex

Shall lie

Shifting cultivation, form of
Shrine

Single transferable vote
Sinking fund

Sit judges to

Sitting of House

Size of the area

So far as practicable
Social order

Social Practices
Social reform

Social Security
Solemnly

Solemnly affirm
Solemnly resolved having
Sound finance
Soverign Democratic Republic
Sovereignty

Specified

Specify

Spoliation

Stability

Standards of weight
Standing Order

State

State

State list

State policy

Statement of the estimated receipts

and expenditure
Statistics

Status

stock

Strive

Structure
Subject to
Subscribe
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Art.34
Art.50
Art.112 (2)
Art.263
Art.315 (2)

Art.85 (1), 123 (1)

Art.127 (1)
Scyh.VI-3-(1)(a)
Art.75 (4)
Art.148(2)
Art.19 (1)(e)

Art.227 (3) Prov.

Art51 (d)
Art.15 (1)
Art.132 (1)

Sch.VI-111- (1)(d)

Art.290A
Art.55 (3)
Art.112 (3)(c)
Art.145 (2)
Art.85 (1)

Art.243 (Q)(1) Prov.

Art.81 (2)(a)
Art.38

Art.371A (1)(a)(i)

Art.25 (b)
Sch.VII-111-23
Preamble
Art.69
Preamble
Art.280 (3)(c)
Preamble
Art.19 (2)

Art.1 (2), 3 Prov.

Art.239 (1)
Art.49

Art.360 (1)
Sch.VII-1-50
Art.118 (2)
Art.16 (4)
Art.116 (1)(b)
Art.246 (3), (4)

Heading above Art..36

Art.112 (1)

Sch.VII-1-94
Preamble
Sch.VII-11-15
Art.38 (1)

Art.31A (1) Prov.2

Art.10
Art.60
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Subsequently
Subserve

Substantial proportion
Substantial quantity

Substantial question of law

Substitute
Succeeding
Succession
Succession
Sue

Sue and be sued, council to

Sufficient cause
Suit

Suitability
Summary determination
Summon
Supplemental
Supply

Supreme Command
Sustain

Swear

System

System

Take action
Take away
Take Over
Taxation
Tenant

Tender

Tender age
Tenure holder
Tenure of office
Term

Term
Termination
Territorial Constituency

Territorial Water
Territory

Theatre

Threat

Throughout the territory
Throw open
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Art.189 (2)
Art.39 (b)
Art.347
Art.287
Art.132 (1)
Art.300 (2)(a)
Art.337
Art.124 (3)(b)
Art.269 (1)(a)
Art.300 (1)

Sch.VI-2 (3)
Art.22 (4)(a)
Art.374 (2)
Art.320 (3)(b)
Art.145 (1)(i)
Art.85 (1)
Art.4 (1)
Art.369 (a) Sch.V1I-1-58
Art.53 (2)
Art.61 (4)
Art.60

Art.55 (3)
Art.33

Art.123 (1)
Art.13 (2)
Art.31A (1)(b)
Art.366 (28), 289 (1)
Sch.VII-11-18
Art.74 (2)
Art.39 (e)
Art.31A (2)(b)
Art.324 (5)
Art.2

Art.56 (i)
Art.11

Art.81 (1)(a)
Art.297
Art.1(2)
Sch.VII-11-33
Art.352 (1)
Art.44

Art.25 (2)(b)
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Tidal waters

Timely

Title

To that effect

To the Contrary

To the exclusion of
To the extent

Toilet preparation
Toll

Traffic in human beings
Transact

Transition

Transition

Transmit
Transportation of life
Treasure Trove
Treaty

Triable

Trial

Unconditionally

Under his hand

Under such law

Under the law
Undertake

Undertaking
Undeserved want
Undischarged insolvent
Unginned cotton

Union territory

Unless sooner dissolved

Unless the context otherwise

requires

Unsoundness of mind
Until otherwise provided
Untouchability

Uphold

Urge

Usage
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Sch.VII-1-25
Art.119
Art.18 (1)
Art.169 (1)
Art.31B
Art.19 (6)(2)
Art.13 (1)
Art.268 (1)
Sch.VII-8 (2)
Art.23 (1)
Art.120 (1)
Art.392 (1)

Heading to part XXI

Art.108 (1)
Sch.V-5 (1)
Sch.VII-11-44
Art.73 (1)(b)
Sch.VI-4(2)
Art.134 (1)(b)

Art.258 (1)

Art.56 (1) Prov. (a)

Art.235
Art.20 (1)
Art.110 (1)(b)
Art.366 (13)
Art.41
Art.102 (1)(c)
Art.369 (a)
Art.239 (1)
Art.172 (1)
Art.12

Art.326
Art.73 (2)
Art.17
Sch.Il1-Form-I
Art.133 (2)
Art.13 (3)(a)
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Vagrancy
Valid

Validate
Validity
Vessel

Vested
Vexatious
Violation
Vital Statistics
Vocabulary
Vocational
Void
Voluntarily
Vote on account
Votes of credit

Waste land
Water-course
Water supply
Water ways

Ways and means advance

Well-being

Whether before or after

Wholly or partly
Win mineral
Winding up

With all convenient despatch

With regard to
Withhold assent

Without being informed of
Without prejudice to the generality

of the provision

Workmen’s compensation

Works
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Sch.VII-111-15
Art.100 (2), 189 (2)
Art.34

Art.77 (2)
Sch.VI1-1-30
Art.53 (1)

Art. 145 (1)(i)
Art.20 (1)
Sch.VII-111-30
Art.351
Sch.VI11-1-65 (a)
Art.13 (1)

Art.9

Art.116 heading
Art.116 heading

Art.31A (2)(a)(iii)
Sch.V1-3 (1)(C)
Sch.VII-11-17
Art.257 (2) Prov.
Art.266 (1)
Art.60

Art.8

Art.15 (2)(b)
Art.31A (1)(e)
Sch.V1I-1-43
Art.86 (2)
Art.15 (2)
Art.111

Art.22 (1)
Art.31B

Sch.VII-111-24
Art.257 (2) Prov.
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Youth QMo Art.39 (f)

Q9

Zoological Survey 200 V0N @ VoM Art.39 (f)
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